| TEM NO. 106 REG STRAR COURT. 1 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Civil) No(s).8523/2011

MS JI VARAM O L ENTERPRI SES (P) LTD Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

Date: 21/07/2011 This Petition was called on for hearing today.

For Petitioner(s)
M s. Rachana Joshi |ssar, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

| ssue fresh notice

Dasti service is allowed on unserved respondents.

It is pernmitted to be served through the nearest Givi
Court/Trial Court.

Process fee and spare copi es to be pai d bef ore
4.8.2011.

If not paid, |ist before the Hon' bl e Judge i n Chanbers
for non-prosecution agai nst unserved respondent.

If paid, issue notice as per above order

Petitioner has to take appropriate steps to correct the
nane of respondent No.3 by taking proper steps as per |aw

There cannot be an order to anend the pleadi ngs or

cause title, as requested by t he | d. Counsel for t he
petitioner.
Li st again on 22.9.2011.
(S. G SHAH)
Regi strar
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